#0065
(Amdt.)

Shri 8. C. Samanta: I introduce the
BiL

15.30 hrs,

CONSTITUTION (AMENDMENT)
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(Amendment of Article 2384)
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The motion was adopted,
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TCONSTITUTION (AMENDMENT)
BILL—contd.

(Omission of articles 152, 370, ete,)
by Shri Prakash Vir Shastri

Mr, Chalrman: As regards Shri
Pakash Vir Shastri's Bill, the time at
eur dispowal is only 38 minutes.

Bome hon. Members: The time may
be extended
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Let me take the sense of the House.

Shri Harl Vishnu Kamaih (Hosh-
angabad): 1 support this move. But,
I would only request that sufficlent
time be allowed for me, at leagt one
minute, so that I can wmove the Bill
standing in my name.

Mr. Chairman: I shall allow time
till 545 hours., Last time Shri
Bhagwat Jha Azad raised a point of
order referring to para 2 of what Mr,
Mukerjee had spoken. In this, I find
that there is no point of order since
there ig nothing objectiorable in what
he had stated there, Therefore, Mr.
Mukerjee will just continue his speech.

Shrl H N. Mukrejee (Calcutta Cen-
tral): Mr. Chairman, Bir, as I said
last time, it ig & pity that the mover
has spoken sharply against the Tash-
kent Declaration and said in his speech
that we should act as if it was a dead
letter. This kind of a thing is exactly
playing in to the hands of those either
in Pakistan or elsewhere who wish
ill by our country. In spite of some
provocations from Pakistanl rulers, we
should gee that nothing is said et &
time in responsible circles and in this
House, which is certainly a very res-
ponsible forum, which goes against
the Tashkent spirit. It is a pity that
the mover has spoken about the Badig

*Pablished in Gerette of Indie Extraordinary, Part 11, section 3, Duted 1st April, 1964,



